CPEN CCURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD

ORICINAL APPLICATICGN NUMBER 1495 OF 2004

ALL AHABAD, THIS THE DBth DAY COF DECEMBER, 2004

HON 'BLE MRS. MEERA CHHIBBER, MEMSBER (J)

Kamala Kant Mishra son of Shri Ram Lalloo Mishra
at present working as Cramin Dak Sewa Branch Post
macster, Kheoli Kala BO (Koraon) Allahabad.

essossfApplicant

(By Advocate : Shri M.K. Tiwari)

VERSUS

Yo The Union of India through Director
of Post Office New Delhi.

2. The Seniecr Superintendent of Post Office
Allahabad Divisicn, Allahabad.

1 The Post Master Ceneral Lucknouw.

esose.Reapandents

(By Advecate : Shri S. Singh)

By_Hon'ble Mrs, Meerza Chhibber, J.M.

Crievance of the applicant in this case is that
respondents are resorting to arbitrariness in as-much-as
applicant was esarlier also put off duty without any
justification and then subsequently was put back on duty
without taking any disciplinary proceedings against him
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and now once again he was put off duty vide order dated
01.,10,2004 on the ground that disciplinary proceedings is

contemplated / pending against the spplicant. But till

date neither any charge-sheét has been issued to the applicant
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ner he has been informed the reasons as to why he has

been put off duty.

2. Counsel for the respondents was not in a position
to explain the facts, Admittedly applicant has not given
any representation to the authorities cohcerned but in view
of the statement made by him, that till date no chargessheet
has been served on the applicant, 1 am of the opinion
that this case canbe disposed off at the admission stacge
itself without going into the merits of the case by
directing the réspondent No.2 to consider thés O0.A., itself
as reptes;ntation and to decide the same by passing a
reasoned and speaking order within a period of 4 veeks
from the date of receipt of a copy of this order. In case
any enguiry is contemplated against kim the applicant, he
should be served with the charge-sheet within 4 weeks or
detailed oider should be passed explaining as to why
applicant cannot be reinstated under intimation to the

applicant.

3. With the above direction, this 0,A. is disposed off
with no order as to costs, jé%///////}
Member (J)

shukla/-



